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DISCLAIMER

The Free Press Journal does not vouch
for the authenticity or veracity of the
claims made in any advertisement
published in this newspaper. Readers are
advised to make their own inquiries or
seek expert advice before acting on such
advertisements.

The printer, publisher, editor and the
proprietors of the Free Press Journal
Group of newspapers / Indian National
Press (B) Pvt. Ltd., cannot be held liable
in any civil or criminal court of law or
tribunal within India or abroad for any
alleged misleading or defamatory
content or claim contained in any
advertisement  published in this
newspaper or uploaded in the epaper on
the official website. The liability is solely
that of the advertiser in which The Free
Press Journal/ Indian National Press (B)
Pvt. Ltd., has no role to play.

CHANGE OF NAME

NOTE

Collect the full copy of Newspaper
for the submission in passport office.

| HAVE CHANGED MY NAME FROM
RESHMA BANU SHAIK GUDU TO
RESHMA BANU SHAIKH GUDU AS PER
GAZETTE NO: (M-26352177).  CL-220

'l, UMNAH MONAUWAR HUSSAIN, D/0
MONAUWAR  HUSSAIN, R/0 101,
SHANKESHWAR HEIGHTS, SECTOR-11,
PLOT NO- 06, KHARGHAR, NAVI
MUMBAI PIN-410210 SHALL
HENCEFORTH BE KNOWN AS UMNAH
HUSSAIN  FOR ALL  PRACTICAL
PURPOSES. AFFIDAVIT NO. 95AB
132621 DT. 13/10/2026." CL-228

| HAVE CHANGED MY NAME FROM
UMARANI RAMAN NAMBIAR, ALIAS R
UMARANI AND UMARANI NAMBIAR, TO
UMARANI SHASHIKUMAR NAMBIAR AS
PER AADHAR CARD NO. 680555460146

CL-260

I, ARUNA ANKIT SHAH, RESIDING AT
INDIA HOUSE, A. K. MARG, KEMPS
CORNER, CUMBALLA HILL, MUMBAI,
HEREBY ~ DECLARE THAT  JAIN
ARUNAKUMARI NARESH AND ARUNA
NARESH JAIN ARE ONE AND THE SAME
PERSON. MY CORRECT NAME IS
ARUNA ANKIT SHAH, AS PER MY
AADHAAR CARD. CL-262

CHANGE OF NAME

| HAVE CHANGED MY NAME FROM
SHIBA FARAZ SHAIKH TO SHIBA BANO
SHABBIR AHMED SAYYED AS PER
AADHAR CL-347

| HAVE CHANGED MY NAME FROM
JAYRAM RAMU DHAWDE TO JAIRAM
RAMU DHAVADE AS PER
MAHARASHTRA GOVERNMENT
GAZETTE DATED OCTOBER 8-14, 2026
BEARING REGISTRATION NO.
M-26356158 CL-349

| HAVE CHANGED MY NAME
FROM MOHD IBRAHIM TO MOHAMMAD
IBRAHIM MOHAMMAD AMEEN KHAN

AS PER DOCUMENTS CL-448
| HAVE CHANGED MY NAME
FROM IBRAHIM TO MOHAMMAD

IBRAHIM  MOHAMMAD AMEEN KHAN
AS PER DOCUMENTS CL-448 A

“I HAVE CHANGED MY NAME FROM
PRAFUL HIRALAL MAGIA TO PRAFUL
HIRABHAI MAGIA FOR PASSPORT
ISSUANCE.” CL-531

| HAVE CHANGED MY NAME FROM
AKSHAY SHIGVAN TO AKSHAY RAJU
SHIGVAN AS PER DOCUMENTS.

CL-568

| HAVE CHANGED MY NAME FROM
MUQSIT (OLD NAME) TO KHAN MUQSIT
MOHD HANIF (NEW NAME) AS PER
DOCUMENT. CL-608

| HAVE CHANGED MY NAME FROM
MOHAMED HANIF SHAHIN (OLD NAME)
TO KHAN SHAHIN MOHD HANIF (NEW
NAME) AS PER DOCUMENT. _CL-608 A

| HAVE CHANGED MY NAME FROM
SATNNARAYAN TO SATYANARAYAN
RAJARAM GUPTA AS PER AADHAR NO.
7175-2919-6466 RESIDING AT ROOM
NO 4, DAMODAR NIWAS, GANESH
MANDIR ROAD, NEAR TAMBE SCHOOL,
DAHISAR (), MUMBAI,
MAHARASHTRA 400068. CL-767

| HAVE CHANGED MY NAME FROM
BHARATKUMAR NAROTAMDAS
NARSANA TO BHARAT NAROTTAMDAS
NARSANA AS PER DOCUMENTS.

CL-770

| HAVE CHANGED MY NAME FROM
DANISH NASIR SHAIKH TO DANISH
NASIR HUSSAIN SHAIKH AS PER
DOCUMENTS. CL-770 A

CHANGE OF BIRTHDATE

| SMT. RESHMA BANU MEHMOOD KHAN
DATE OF BIRTH FROM 25-06-1992 TO
25-06-1991 AS PER AFFIDAVIT.  CL-221

PUBLIC NOTICE

This is to inform to the general public that, the Proposed
Addition Alteration/ Vertical Extension in the Existing
School Building on the land bearing plot no. SF-7 & SF-
9B in G-Block of Bandra Kurla Complex, Bandra (E),
Mumbai Suburban, State: Maharashtra, India by M/s.
Jamnaben Hirachand Ambani Foundation (JHAF), has
been accorded Environmental Clearance from Ministry of
Environment, Forest and Climate Change Department,
Mantralaya, Govt. of Maharashtra vide letter no.
SIA/MH/INFRA2/578954/2026, dated: 07/10/2026, copies
of the said Environmental Clearance letter are available with
the Maharashtra Pollution Control Board and may also be
seen at website at http://parivesh.nic.in

Sd/-

Jamnaben Hirachand Ambani Foundation (JHAF),
Regd. Office: Maker Chambers IV,

3rd Floor, 222, Nariman Point,

Mumbai 400 021, Maharashtra.

www,freepressjournalin

THE JAWAHAR NAGAR CO-OPERATIVE HOUSING SOCIETY LTD. POSSESSION NOTICE

(Regd. No. B-323 of 1947 Dt.5.9.1947)
SARDAR VALLABHBHAI PATEL BHAVAN
27, JAWAHAR NAGAR, S.V. ROAD,GOREGAON - (WEST), MUMBAI - 400 104
MOBILE NO.8591382300 | Email id ;jawaharnagarchsltd@gmail.com
PUBLIC NOTICE

NOTICE is hereby given to all concerned that Mr. KANHAIYALAL N. JOSHI deceased
member of The Jawahar Nagar Co-Operative Housing Society Ltd. and being a
lessee of Plot No. 169 situated at CTS No. 600 and 600/1 to 16, Survey No. 105to 110,
147, Jawahar Nagar, Goregaon (West), Mumbai 400 104 died on 07.01.2023.
VIJAY K. JOSHI, PINKY K. JOSHI, NIRMALAK. JOSHI, DAMINI K. JOSHI, KARAN K.
JOSHI, legal heirs of Late KANHAIYALAL N. JOSHI has applied to the Society for the
transfer of the rights and interest of late KANHAIYALAL N. JOSHI.
Anyone having any claim or objection or interest in the said Plot No. 169 by way of Gift,
Lease, Assignment, Sub-lease, Lien, Inheritance, or through any other means, the same
be made known to the society in writing with evidence in support of the claim within
15 days from the publication of this notice to the above-named society, failing which the
society will proceed to issue to transfer the rights and interest in Plot No. 169 in favour of
the applicants VIJAY K. JOSHI, PINKY K. JOSHI, NIRMALA K. JOSHI, DAMINI K.
JOSHI, KARAN K. JOSHI and thereafter no claim, objection will be entertained.

Housing Society Ltd.
Place: Goregaon, Mumbai Sid-
Date: 15.10.2026 Secretary

MUMBAI SLUM
IMPROVEMENT BOARD [MEIADA

A REGIONAL UNIT OF

(MAHARASHTRA HOUSING AND AREA
DEVELOPMENT AUTHORITY)

Tel. no. 022-66405484, E-mail - eecityslum@gmail.com
No. EE/City/MSIB / e-tender/ Labour Soc / 22 / 2026-27

Executive Engineer (City) Division, Mumbai Slum
Improvement Board, (Unit of MHADA) Room No. 539, 4th floor,
Griha Nirman Bhavan, Bandra (East), Mumbai-400051 Phone
Number (022) 66405484 is calling e-Tender for the 05 number of
works in the form of B-1 (Percentage rate) from Labour Co-op.
Societies registered with DDR, City District, Mumbai, vai online
e-tendering system. Detailed Tender Notice & Tender Documents
shall be available & can be downloaded from Government of
Maharashtra portal https://mahatenders.gov.in Bidding
documents can be loaded on the website. The tender Document
sale start on dated 16.10.2026, 13.05 pm. to Document sale end
date 23.10.2026, 15.00 pm. Corrigendum / Amendments if any
could be published only on the https://mahatenders.gov.in
website. The Competent Authority reserves the right to reject any
or all the tenders without assigning any reason there of
Conditional offers will not be accepted.

Sd/-
Executive Engineer (City),
M S | B Board, Mumbai

Follow us: @mhadaofficial

0060

MHADA - Leading Housing Authority in the Nation

BRIHANMUMBAI MUNICIPAL

CORPORATION

TREE AUTHORITY
PUBLIC NOTICE

In accordance with the provision under section 8(3) (C) of the
Maharashtra (Urban Areas) Protection & Preservation of Trees Act
1975 (As modified up to 24th June 2021), 04 proposals from K/West
ward and 02 proposal from P/East ward in Zone-IV i.e. Total 06
proposals are received for getting of approval of Hon. Municipal
Commissioner & Chairman, Tree Authority/BMC Tree Authority for
removal of trees.

The information of the trees for cutting/transplanting in above
mentioned proposals is available on BMC website
www.mcgm.gov.in > About BMC > Ward/Departments >
Department Manuals > Gardens & Tree Authority >Documents >
Notice 7 days-TA-WS-ZIV-113.

Objections/suggestions from citizens for above said
proposals, if any, are invited in prescribed format within 7 days from
the date of publishing of this NOTICE in the office of Supdt of
Gardens & Tree Officer. You can also submit your
suggestions/objections in the prescribed format on Email -
dysg.ta@mcgm.gov.in, Objections/ suggestions received after this
date will not be entertained which may please be noted.

Hearing for the objections suggestions is scheduled on Dt -
26/10/2026 at 4.30 pm to 5.00 pm at the Office of Supdt. Of
Gardens & Tree Officer. Those who find it necessary to attend this
hearing can remain present with a copy of their
Email/objection/suggestion in prescribed format.

Supdt. Of Gardens & Tree Officer,
Office of the Tree Authority, Penguin Building,
2nd floor, Veermata Jijabhai Bhosale Udyan,
Byculla (E), Mumbai-400027
Tel. No. 022- 23742162, E mail - dysg.ta@mcgm.gov.in

Sd/-

Supdt. Of Gardens

PRO/1707/ADV/2026-27 & Tree Officer

Avoid Self Medication

For The Jawahar Nagar Co-Operative
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Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (12) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.
sr. Borrower/
N ’ Co-Borrower/

& Guarantor/ Mortgagor

1 1) Shubham Prakash

33480430000050 Bhivsane (Borrower),
2) Vidya Prakash
Bhivsane
(Co-Borrower)

13(2) Notice Date/
Outstanding Due
(in Rs.) as on

17/07/2026
Rs.4,38,898.75 (Rupees
Four Lakhs Thirty Eight

Thousand Eight
Hundred Ninety Eight
and Seventy Five Paise
Only) as of 13/07/2026

Description of the Property: All that piece and parcel of Malmata No.
524/193, Bhujbal Nagar, situated at Village Mukundwadi, Tq. & Dist.
Aurangabad-431001, Total adm Area is 300 Sq.ft. On Bounded: East: House of
Rajendra Narwade, West: House of Kaduba Kharat, South: Land of
Ramchandra Anandba Pradhan, North: 20 Ft. Road.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken Symbolic possession of the
properties/ secured assets described herein above in exercise of powers conferred on
him under Section 13(4) of the said act read with Rule 8 of the said rules on the dates
mentioned above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned
herein above in particular and the Public in general are hereby cautioned not to deal
with the aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Thane Sd/- Authorised Officer,
Date: 15.10.2026 For Jana Small Finance Bank Limited

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)
Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B,
Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park, Challaghatta,
Bangalore-560071. Branch Office: Shop No.4 & 5, Ground Floor, Indiabulls Mint,
Gladys Alvares Road, Hiranandani Meadows, Pokhran Road, Thane West-400610.

Date/ Time
& Type of
Possession

Date:
15-10-2026
Time:
10:27 AM
Symbolic
Possession

Loan No.

&
33489410000183
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CPRO/A/783
, FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF ALGEBRA ENDEAVOUR
PRIVATE LIMITED

—

Name of Corporate Person Algebra Endeavour Private Limited

N

Date of Incorporation of Corporate Person | 10" November, 2020

w

Authority under which Corporate Personis
incorporated / registered

Registrar of Companies - Mumbai |

S~

Corporate Identity Number (CIN) of
Corporate Person

U74999MH2020PTC349825

3]

Address of the Registered Office and
Principal Office (if any) of Corporate
Person

Equinox Business Park, Tower 3, East,
4" Floor, LBS Marg, Kurla (West), Kurla,
Mumbai, Maharashtra, India, 400070

o

Liquidation Commencement Date of
Corporate Person

15" October, 2026

~

Name, Address, Email Address, Telephone
Number and Registration Number of the

Name : Kumudini Dinesh Bhalerao
Address : Ecstasy, 803/804, 8th Floor,

City of Joy, J.S.D. Road,

Mulund (West), Mumbai - 400080
Email: kumudiniparanjape@mmijc.in
Telephone: +91 9819087717
Registration No.: IBBI/IPA-002/IP-
N00099/2017-18/10242

AFA Valid Upto: 30/06/2027

Liquidator

Door No. 101, First Floor,

Junction 406-1B, Takka Road,

Near K Mall, Panvel, Raigad - 410206
Tel.: 022 - 27459354/55 Mo.: 7625079203
CIN NO. L85110KA1987PLC008699

g y Email-panvel@canfinhomes.com

POSSESSION NOTICE

[Rule 8 (1)][For Immovable Property]

The undersigned being the Authorized Officer of Can Fin Homes Ltd. Under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002 and in exercise of the powers under the said Act and Security
Interest (Enforcement) Rules, 2002, issued a demand notice dated 30-07-2026
calling upon the borrowers All legal hairs of LATE : MR. KALU CHARAN PADHY
S/0 MR. MAHESHWAR PADHY and MRS. PINKY KALUCHARAN PADHI W/O
Late : MR. KALU CHARAN PADHY to repay the amount mentioned in the notice
being Rs. 14,03,299/- (FOURTEEN LAKHS THREE THOUSAND TWO HUNDRED
AND NINTY NINE ONLY). with further interest at contractual rates, till date of
realization within 60 days from the date of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred under Section 13(4)
of the said Act read with Rule 8 of the Security Interest Enforcement Rules, 2002 on
thisthe 15TH Day of Oct of the year 2026.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the
Act, inrespect of time available, to redeem the secured assets.

The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
CFHL for an amount of Rs. 14,03,299/- (FOURTEEN LAKHS THREE THOUSAND
TWOHUNDRED AND NINTY NINE ONLY) and interest thereon.

Description of immovable property

FLAT NO. 302, AWING, DWARKAMAIAPARTMENT, S NO. 130/A, NEAR GHARDA
CIRCLE, VILLAGE ASADE GOLAVALI, DOMBIVLI EAST, TAL KALYAN, DIST
THANE, MAHARASHTRA, 421201

Building Boundaries:
NORTH: B&CWING
EAST: D-WING

SOUTH: FLATNO.303
WEST: LOBBY

- /-
(. 7 SRR (. . oftan o)
TR e e
Form No.14 [Regulation 33 (2)]

DEBTS RECOVERY TRIBUNAL NO. I, MUMBAI
(Govt of India, Ministry of Finance)
MTNL Bhavan,2nd floor, Telephone Bhavan, Colaba Market, Colaba, Mumbai-400005
RECOVERY PROCEEDING NO.22 OF 2026

Exh NO: 4
Next date:09.11.2026
Bank of Baroda ...Certificate Holder
Versus
M/s. Kismat Laundry And Anr. ...Certificate Debtor

DEMAND NOTICE
To,
CD 1. M/S. KISMAT LAUNDARY
Room No. 156, Captain Prakash Road, Dhobi Ghat, Cuffe Parade, Mumbai-400005.
CD 2. SURESHCHANDRA KANOJIA
Room No. 156, Captain Prakash Road, Dhobi Ghat, Cuffe Parade, Mumbai-400005.
Interms of the Recovery Certificate in TOA. No. 1160 of 2016 issued by the Hon'ble Presiding
Officer a sum of Rs.1,01,78,641/- (Rupees One Crore One Lakh Seventy Eight Thousand
Six Hundred and Forty One Only) and further interest from the date of filing of the present
OAtillits realization with interest and costs is due from you.
You are hereby called upon to deposit the above sum within fifteen days of the receipt of this
Notice, failing which the recovery shall be made in accordance with law.
Inaddition to the aforesaid sum, you will be liable to pay:
(a) Such interests at the contractual rate plus Penal Interest as is payable for the period
commencing immediately after this notice of the execution proceedings.
(b) All costs, charges and expenses incurred in respect of the service of this Notice other
processes that may be taken for recovering the amount due.
Given under my hand and the seal this 24th day of August, 2026.

)

Sd/-

(YATINDRA KUMAR SINHA)
RECOVERY OFFICER
DRT-I,MUMBAI.

Sd/-
Authorised Officer
Can Fin Homes Ltd.,

Date :15-10-2026
Place: PANVEL

GOVERNMENT OF CHHATTISGARH, WATER RESOURCES
DEPARTMENT
OFFICE OF THE EXECUTIVE ENGINEER
WATER RESOURCES DIVISION, KORBA (C.G.)
e-PROCUREMENT TENDER NOTICE
eProcurement Portal : hittps://eproc.cgstate.gov.in

(FIRST CALL)

NIT No. : 04/SAC /2026-27 Dated : 13-10-2026

Online Tenders are invited for the following works up to

04-11-2026 at 17.30 Hour

Name Of Work

System Tender Amount

No NIT. No / Date
System No-
201363

Renovation of Head
& Canal of Jhonka
Nalla Tank scheme.

Rs. 326.46 Lakhs (Excluding
GST) Tender Invited As Per
S.0.R. Dated 01-05-2025
amended on dated 08-08-
2025

The details can be viewed and downloaded online directly from
the Government of Chhattisgarh Integrated e-Procurement Portal
(https://eproc.cgstate.gov.in) from Date 21-10-2026, at 17.31
Hours. (IST) onwards.

NOTE :- All eligible/intrested contractors/bidders are mandated to get
enrolled on the Integrated e-procurement portal
(https://eproc.cgstate.gov.in) and get approval on specific vendor
class from PWD under Centralized Contractor/Supplier Registration in
order to download the tender documents and participate in the
subsequent bidding process.

Sd/-
Executive Engineer
Water Resources Division,

G 262703986/4 Korba (C.G)

8 |Last Date for Submission of Claims 14th November, 2026

Notice is hereby given that Algebra Endeavour Private Limited has commenced
Voluntary Liquidation on 15" October, 2026.
The stakeholders of Algebra Endeavour Private Limited are hereby called upon to
submit proof of their claims, on or before 14" November, 2026, to the Liquidator at the
address mentioned againstitem 7.
The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proof of claim shall attract penalties.
Sd/-
Kumudini Dinesh Bhalerao
Liquidator
Algebra Endeavour Private Limited
Date : 16" October, 2026 Registration No.: IBBI/IPA-002/IP-N00099/2017-18/10242
Place: Mumbai

AFA Valid Upto: 30/06/2027

@1CICI Bank

RG]
2 IGIE]

charges of ICICI Bank Limited.

PHYSICAL POSSESSION NOTICE

Branch office: ICICI Bank Ltd. Office Number 201-B, 2nd Floor, Road No. 1
Plot No. B3, WIFI IT Park, Wagle Industrial Estate, Thane (West)- 400604,

The Authorised ICICI Bank Officer under the Securitisation, Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of the powers conferred under section 13(12) read with Rule 3 of the Security Interest
(Enforcement) Rules 2002, issued Demand Notices to the borrower(s) mentioned below, to repay the amount mentioned in
the Notice within 60 days from the date of receipt of the said Notice.

Having failed to repay the amount, the Notice is issued to the borrower and the public in general that the undersigned
has taken possession of the property described below, by exercising powers conferred on him/her under Section 13(4)
of the said Act read with Rule 8 of the said rules on the below-mentioned dates. The borrower in particular and the
public in general are hereby cautioned not to deal with the property. Any dealings with the property will be subject to
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1. |Rehana Jabbar Baig/ Plot No. 160, Chintamani Paradise, Shindawane, Gat No. | January 16,2026 | Pune
. . Waheeda Jabbar Goss Baig [80/2, Taluka Haveli, Pune, Maharashtra, India Pune- Rs.
www.navshakti.co.in LBPUN00004062499 412202,/ October 13,2026 4,23,300.06/-
2. |Aswathy G/ Flat No 204, 2nd Floor, Wing A, Shree Ganesh Park, January 27,2026 | Pune
Biju Muthuswamy Kolawadi, Pune, Maharashtra, India Pune- 412113,/ Rs.
LBPUNOOO05387654 October 13,2026 21,24,129.60/-

Date: October 16, 2026,
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\Place: Pune

The above-mentioned borrowers(s)/guarantors(s) is/are hereby issued a 30 day Notice to repay the amount, else the
mortgaged properties will be sold after 30 days from the date of publishing this Notice, as per the provisions under Rules 8
and 9 of Security Interest (Enforcement) Rules 2002.

Sincerely Authorised Officer,
For ICICI Bank Ltd. ~_/
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Government Of India Ministry of Finance
Department Of Financial Services

MUMBAI DEBTS RECOVERY TRIBUNAL-II
2nd Floor, Telephone Bhavan, Colaba, Mumbai - 400 005
ORIGINAL APPLICATION NO. 856 OF 2025

Exhibit No. 11

Date : 29.07.2026

Bank of India ...Applicant
Versus

Vitthal Pandurang Pachupate and Anr. ...Defendants

SUMMONS

Whereas O.A. No. 856 OF 2026 was listed before the Hon'ble Presiding Officer, DRT-

2, Mumbai, on 07.10.2025.

Whereas this Hon'ble Tribunal is pleased to issued Summons on the said application

under Section 19(4) of the Act, OA filed against you for recovery of debts of

Rs. 41,26,469.32ps.

Whereas the service of summons could not be affected in ordinary manner and whereas

the Application for Substituted Service has been allowed by this Hon'ble Tribunal.

In accordance with sub-section (4) of section 19 of the Act you the defendants are

directed as under:-

(i) To Show cause within 30 (thirty) days of the service of summons as to why relief
prayed for should not be granted.

(i) To Disclose particulars of properties or assets other than the properties and assets
specified by the applicant under Serial Number 3A of the Original Application.

(iii)You are restrained from dealing with or disposing of secured assets of such other
assets and properties disclosed under Serial Number 3A of the Original Application,
pending hearing and disposal of the application for attachment of the properties.

(iv)You shall not transfer by way of sale, lease or otherwise, except in the ordinary
course of business any of the assets over which security interest is created and/or
other assets and properties specified or disclosed under Serial Number 3A of the
original application without prior approval of the Tribunal.

(v)You shall be liable to account for the sale proceeds realized by the sale of secured
asset or other assets and properties in the ordinary course of business and deposit
such sale proceeds in the account maintained with bank or financial institutions
holding security interest over such assets.

(vi)You are also directed to file Written Statement with a copy thereof furnished to the
applicantand to appear before DRT-Il on 25.11.2026 at 11:00 a.m. failing which the
application shall be heard and decided in your absence.

Given under my hand and the seal of the Tribunal on this the 29th day of July 2026.

Sd/-
To, ‘

Registrar
Debts Recovery Tribunal - Il, Mumbai
1. Vitthal Pandurang Pachupate (Defendant No. 1)
7, 0m Shiv Shakti CHL, Maharashtra Nagar No. 3, Mankhurd, Mumbai - 400 008.
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PUBLIC NOTICE

PUBLIC are hereby informed / notified that, | am in process of verification
of title of my Client, M/s.Conwood Agencies Pvt Ltd.,(CAPL) as the sole
Developers and Constituted Attorneys under the registered Development
Agreement dated 14/06/1980 and Power of Attorney dated 28/07/1988 and
registered Power of Attorney dated 18/05/1996 from the then Owners Anthony
Winnin Pereira & 3 Others interalia in respect of property more particularly
mentioned in the Schedule hereunder written.

All the said documents / Power of Attorneys are executed / granted
pursuant to the Development Agreements and for consideration and for
benefits of my client and are irrevocable, valid and subsisting in view of the
provisions of section 202 of the Indian Contract Act Upon demise of said
Anthony Winnin Pereira, names of his legal heirs were mutated in Property
Cards and said legal heirs have also vide Declaration dated 05/12/2001
confirmed the aforesaid Development Agreement and all rights granted there
under and further declared that they are bound by the said Development
Agreement as if same is executed by them in their proper person. The said
legal heirs have further vide said Declaration have confirmed the irrevocable
Power of Attorney dated 28/07/1988 and registered POA dated 18/05/1996
executed by Anthony Winnin Pereira & Other Co-owners in favor of Developer
/ CAPL and their Nominees and have conferred upon the said Developer /
CAPL and their Nominees the same powers as set out in the aforesaid Power
of Attorneys.

My Client, have further represented that being a sole Developer, they are
in process of handing over portion of land bearing CTS No. 128/A/1/D, adm.
360 Sq.Mts AND CTS No. 128/A/25 adm. 299.80 Sq.Mts (reserved for Road)
toMCGM in lieu of TDR/FSl as per planning laws.

In view thereof, all person or persons having any share, right, title, interest,
claim, demand or objection in respect of the said land  mentioned in the
Schedule hereunder written or any part thereof, as and by way of ownership,
sale, exchange, transfer, lease, sub-lease, mortgage, gift, tenancy, leave and
licence, trust, inheritance bequest, possession, hypothecation, charge, lien,
easement , whatsoever are hereby requested to make the same known in
writing to the undersigned at C/o- Dynamix House, Yashodham, Gen.A.K
Vaidya Marg, Goregaon (East), Mumbai-400063 within 14 (fourteen) days
from the date of publication hereof with documentary prooffevidence thereof
for any such purported claim/ objection, otherwise such claim or demand shall
be deemed to have been waived to allintents and purposes

SCHEDULE ABOVE REFERRED

ALL THOSE piece and parcels of land bearing Survey No.163/1 bearing
portion of land bearing CTS No. 128/A/1/D, adm 360 Sq.Mts AND CTS
No.128/A/25 adm.299.80 Sq.Mts of Village Kandivali, Taluka Borivali, MSD.,
situated at Link Rcﬁ\ad, Kandivali (West), Mumbai- 400067. sdi-

Dated this 16™ Day of October, 2026. Pradeep R. Tiwari Advocate
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THE JAWAHAR NAGAR CO-OPERATIVE HOUSING SOCIETY LTD.

(Regd. No. B-323 of 1947 Dt.5.9.1947)
SARDAR VALLABHBHAI PATEL BHAVAN
27, JAWAHAR NAGAR, S.V. ROAD,GOREGAON - (WEST), MUMBAI - 400 104
MOBILE NO.8591382300 | Email id ;jawaharnagarchsltd@gmail.com
PUBLIC NOTICE
NOTICE is hereby given to all concerned that Mr. KANHAIYALAL N. JOSHI deceased
member of The Jawahar Nagar Co-Operative Housing Society Ltd. and being a
lessee of Plot No. 169 situated at CTS No. 600 and 600/1 to 16, Survey No. 105 to 110,
147, Jawahar Nagar, Goregaon (West), Mumbai 400 104 died on 07.01.2023.
VIJAY K. JOSHI, PINKY K. JOSHI, NIRMALA K. JOSHI, DAMINI K. JOSHI, KARAN K.
JOSHI, legal heirs of Late KANHAIYALAL N. JOSHI has applied to the Society for the
transfer of the rights and interest of late KANHAIYALAL N. JOSHI.
Anyone having any claim or objection or interest in the said Plot No. 169 by way of Gift,
Lease, Assignment, Sub-lease, Lien, Inheritance, or through any other means, the same
be made known to the society in writing with evidence in support of the claim within
15 days from the publication of this notice to the above-named society, failing which the
society will proceed to issue to transfer the rights and interest in Plot No. 169 in favour of
the applicants VIJAY K. JOSHI, PINKY K. JOSHI, NIRMALA K. JOSHI, DAMINI K.
JOSHI, KARAN K. JOSHI and thereafter no claim, objection will be entertained.
For The Jawahar Nagar Co-Operative

Housing Society Ltd.
Place: Goregaon, Mumbai S/d-
Date: 15.10.2026 Secretary
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